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Date of Decision: 8.12.99 

OA 545/99 

Gulab Singh Cho,Jhan s/o Shri Sultan Singh _r/o 140, Bajrang Vihar, 

Shant i Nagar, Durgapura, Ja ipur • 

• • • Appl ica nt . 

Vers :.1s 

1. Union of India through Secretary, Min .of Human Resources 

Development, New Delhi. 

2. commissioner, Kendriya Vidyalaya Sangathan, 18-Institutional 

Area, Shaheed Jeet Singh Marg, Ne1,,1 De lh i. 

3. Dy .commissioner, KVS, Shaheed Jeet Singh Marg, Ne"\v delhi. 

4-. Asstt.commissioner '(Adm), KVS (Estt.IV Section), 18, 

Institutional Area, Shaheed Jeet Singh Marg, Ne,.; Delhi. 

5. Asstt .commissioner,. KVS, Regional Office, 92, Gandhi Nagar., 

Marg, Bajaj Nagar, Jaipur. 

CORAM: 

• •• Respondents. 

H~ 1 3LE MR .S .K .AGARWAL, JUDICIAL MEMBER 

HON 1BLE MR .N .P .NA1t!AN I, ADM .MEMBER 

For the Appibicant ••• Mr. AShok Kumar Pareek 

For the Respondents ··-
ORDER 

(PER HCN 1BLE !J!..R .S .K.AGARWAL,J\:DICIAL MEMBER) 

The prayer of the applicant in this ca~e is that the 

respondents be directed to count the past services rendeeed by 

the applicant in NDS (NFC) Department w.e.f. 10.1.60 to 22.10.11. 

It is stated by the learned cousel for the applicant that the 

applicant has made represent-at ion before the departmental 

authorities to count his past services b'.lt his request was 

rejected on the ground that he has not given his opt ion v1 ith in 

the stipulated date i.e. 3·1.10 .90. He seeks direct ion to the 

respondents to consider his prayer sympathetically according to 

rules. 

2. In view of his submission, we direct the respondents that 

in case the applicant files a fresh representation with in two 

weeks from the date of passing of this r order, his represent at io 

must be disposed of by a reasoned and speaking order within a 

period of six weeks from the date of receipt of the repre sentat ic 

While disposing of the representation1 option filed on 7.1.91 by 

the applicant will not 1::le ground for reject ion of his representa­

tion as in the facts and circumstances of this case opt ion filed 

on 7 .1.91 is treated with in time and delay if any is condoned • 
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3 • In case the ·applicant is having any gr ievancell. against the 

disposal of representation, he is free to approach this Tribunal. 

4. with these direct ions, this OA is disposed of at the ·st'age 

of admission • 
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(N, .P .NAWAN I) 
·AOM .MEMBER 
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(S .K .AGARWAL) 
JODL.MEMBER 
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